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ORDER NO.   A/88141/2018       
                              

 

   

Learned Authorised Representative appearing for the Revenue 

very fairly submitted that the amount involved in this appeal is less 

than ₹20,00,000/-.-  Thus, the present appeal of Revenue squarely 

falls within the exclusion in the litigation policy of Central Board of 

Indirect Taxes & Customs vide F. No. 390/MISC/116/ 2017-JC dated 

11th July 2018 wherein monetary limit for filing of appeal has been 

prescribed at  ₹20,00,000/- for central excise and service tax matters. 
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2. Accordingly, the Appeal of Revenue is dismissed in accordance 

with the litigation policy of Central Board of Indirect Taxes and 

Customs.  Cross objection are also disposed of.     

(Dictated & pronounced in open Court) 

 

 

 (Ajay Sharma)  
Member (Judicial) 
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